
- 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.. 

O.A.140.307 of 1993. 

Between 	 Dated: 28.12.1995. 

S.Shyasuder 	 ... 	Applicant 

Ad 

Chairwan/secretary, ISRO, Dc's, Gsvt. of India, Aatharslch, 
Ehavan, New Bell Read, Bangaisre. 

Jeint Secretary, ISRO, DO'S, Bangalore. 

Resp.ndents 

C.uns,l for the Applicant 	: Sri. P.V.Krishnuiah 	- 

C.unsel for the Respradents 	Sri. N.R.Devaraj, Sr. CGSC. 

CORAM: 

I
. 	 H.n'ble Mr. Justice V.Neeladri Ran, Vice Chairman' 

H.n'ble Mr. R.Rangarajan, Administrative Member 

'Il 

L 



 

El 
A. 307/93 

Dt.d,f 

ORDER 

cnn 
the app 	 RrishflaiRh learned counsel for 

licant end Shrj N.R. Devrej 
learned Standi 

Counsej for the respondents. 

2. 	This OA lias f 
respondents 

	

	iled Praying for a direction to the 
to °°sider 

the case of the 8Pplicant for Promotion to 	
tist/Engineer  'sp' Grade (RS.4500_5700) W.e.f• 1.1.1990 

and if the same is 9oing to be held 

his 

as time_berred 	
direction to the respondents to 

COflSJd Case for Promotj0 *n 
£. 1.1993 

for the purpose of Seniority. 
 

3.  
After the argum5 were heara on more th 

an One 
OCCasion and when it Was amjn listea for concj 

usi  

	

argume05 and for 	
0 of  -. 	dS Stated 

	

cue 
applicant Was promoted to the-po5  

f 	
of Scientist/ Enginesp. W.e.• 

30.3.1995 	While on that basis 
learned Counsel for the x respondents suhmjttea that 

this OA has become infructuous it was stated for the 

applicant that in view of the Deptt. of Space SHAR 
Centre 

dated 31.3.1995, the applicant may be 
permitted to Withdraw this OA with liberty to make 

representation to the concerned authorities for Considert 

tion of his Promotion from a date earlier to 
30.3.1995. 

4. 	We perused the letter dated 31.3.9• We do not -. 
aLete - wish to express an" "-   -   0 

tn tne said letter eto as we are allaQing the app1jcan 

to Withdrew this CA 
with liberty to file a representaAon 

we are not even teferjng to the respectivecc-ntentjops 



raised by the counsel in regard to what is stated 

in the letter of 31st March, 1995. 

S. 	In the result, the CA is dismissed as not pressed. 

But, liberty is giVen' to the applicant if he is so advised, 

to make a representation for consideration of his 

promotion to Scientist/Engineer Gr.'SF' from a date' 

earlier to 31.3.1995. 

6. 	CA is ordered accordingly. No costs./ 

	

- Dde:The 28th December, 1995 	 -. 	 I  

Dictated in the Open Court 

-1' 

	

- - 	- -------L-.1 3 

To 	 - 

The Chairman/Secretary, ISRO, It's Goi,t.of India, 
Anthariskhe Bhavan, New Dell Road., Bangalore-94. 

The Joint Secretary,'ISRO, 00' s, Baflga]ore-94. 
One copy to.Mr.P.Vjcrishnaiah, Ad*ocate, CAt.Hyd 
One copy to Mr.N.R.Jvraj, Sr.CGSC.CAT.Hyd. 
One copy to Library, CAT.Hyd, 
One copy Spare. 

pvm. 
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I COURT 

TYPED BY 
	

CHECKED BY 

COMPARED BY 	 APPROVED BY 

1" 

I. 

IN THE CENTRAL AD?CNISTRATIVE TRIBUNAi 

HYLERABAD BENCH AT HYDERABAD 

THE HON' BLE MR.JtJSTICE V.NEELADRI RAO 
VICE CFLkIRMAN 

AND 

THE 1-ION'BLE MR.R.RANGAR]JAN 

Dated; :2cc -I 

ORDER/Jp—

N . A/R. A./C . A. NO 

O.A.Mo. 	so'i 

T.A.No. 	 (w.p.No. 

Admittd and Interim directions 
. 	issue 

... 
: 	$ Allowe 

Dispos d r1f with directions 
-.. 	

1. Dismissed. 

H . 	Dismisspdas withdrawn. 
H . ]Jismis/ed for default. 

.1 OrdeJed/R€jected. 

-. 	 oorer as to costs. 
- 	-. 	 - 

øtq 
Cenu0j Pdrnjnjirarjvo tribunal 

t9 JAN1996 

P7jj7* :q)3 
HYflETAUD IEN(t' 

___----•• 




